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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-I

(Brief summary of proceedings)

Thursday, the 20" December, 2001/29 Marghshish, 1923 (Saka)
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3.07

Hon’ble Speaker in Chair.
Due to pandemonium the House was adjourned for fifteen minutes

House Reassembled

MOTION: The Health Minister moved the following motion:
“This House resolves that the posters displayed in public regarding ‘videshi mem
ke ghulamon chillana chodo’ is extremely provocative and indecent and
challenges the law and order in Delhi and tries to provoke people’s sentiments
and create disturbance.
The House demands that strict legal action be taken against the publishers of
these posters, Shri Surendra Pal Ratawal, former minister and leader of BJP and
Shri Ravindra Gupta.
This House condemns this cheap action.”

The motion was passed by voice vote.

Members of the BJP staged a brief walk out in protest.

QUESTION HOUR: Starred Questions 41,44,48 and 50 were raised and
replied. Replies to Starred 42,43,45-47, 49, and 51 to 60(Except 57) and
Unstarred 56 to 105 (Except 72, 81, 82 and 83) were laid on the Table.
Suspension of Member: As the Question Hour was going on Shri Sushil
Chaudhry sought to raise a matter pertaining to his constituency and refused to
resume his seat. The Chair asked the Member to withdraw from the House.

STATEMENT BY MINISTERS:
1. Shri Ajay Maken, Minister of Transport made a statement regardmc the
fire accident involving a CNG Bus.
2. Shri Raj Kumar Chauhan, Minister of Social Welfare made a statement
regarding the new guidelines governing issue of old age pension.

SPECIAL MENTIONS (Rule 287): Special Mentions made by the following

PM f,fme mbers were treated as read:

;
]
i

1. 7~Smt. Kiran Choudhry
2.~ Shri Shoaib Igbal

3. ¢ Ch. Shish Pal

4. ~Shri Puran Chand Yogi
5.¢ Shri Jagdish Anand

6.7 Ch. Ram Singh Netaji
77" Shri Surender Kumar
8.~ Shri Bheeshm Sharma
9. < Shri Nand Kishore Garg

—--10# Shri Moti Lal Bokolia
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04 3.13 ADOPTION OF REPORTS:
PM 1. Shri Moti Lal Bokolia moved the following motion:
“that this House agrees to the Sixth Report of the Committee on the
Welfare of the SC/ST/OBCs presented to the House onl9th December,
2001.”
The Motion was put to vote and adopted.

2.Shri Radhey Shyam Khanna moved the following motion:

“that this House agrees to the Ninth Report of the Committee on Public
Accounts presented to the House on 19" December, 2001.”

The Motion was put to vote and adopted.

05 3.15 CONSIDERATION AND PASSING OF BILLS:
PM r/i The Chief Minister moved that “The Delhi High Court (Amendment)
Bill, 2001 (Bill No.29 of 2001)” be taken into consideration.
The Bill was considered clause-wise.
The Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted.

- The Chief Minister moved that, “The Leader of the Opposition in the
Legislative Assembly of National Capital Territory of Delhi (Salary
Allowances) Bill, 2001 (Bill No.30 of 2001)” be taken into consideration

The Bill was considered clause-wise.

Dr. SC Vats and Shri Bheeshm Sharma moved the following amendment:
“DEFINITIONS: Add after the word having the greatest numerical strength -
‘not less than one fourth strength of the members of Legislative Assembly
and recognized as such by the Speaker of the Legislative Assembly.”

The Chief Minister replied and requested the Members to withdraw their
amendments.

The amendments were withdrawn with the leave of the House.

The Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted.

< 3/ The Chief Minister moved that, “The Members of Legislative
: Assembly of the National Capital Territory of Delhi [(Salaries,
Allowances, Pension etc.) (Amendment)Bill, 2001 (Bill No.31 of
2001)” be taken into consideration,
The Bill was considered clause-wise.
The Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted.

/4. The Chief Minister moved that, “The Minister of the Government of
v the National Capital Territory of Delhi (Salaries and Allowances)
(Amendment) Bill, 2001 (Bill No. 32 of 2001)” be taken into
consideration.
The Bill was considered clause-wise.
The Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted.

06 3.41 MOTION UNDER RULE 107:
PM 1. Dr. Jagdish Mukhi moved the following motion:
“That as per the recommendations of the Conference of Presiding Officers, Party
Leaders and Whips held on 25" November, 2001, this House recommends that a
Bill be brought on the floor of the House to make it mandatory for the
Government to hold at least 50 sittings of the Legislative Assembly in one
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07

08

calendar year.”
The Chief Minister replied and requested the Member to withdraw the Motion.
The Motion was withdrawn.

4,00 The House adjourned for tea-break

4.37

5.20
PM

6.15
PM

The House reassembled.
Motion under Rule 107: Smt. Anjali Rai moved the following motion:

“This House is of the opinion that the declining number of females in Delhi
State i.e. 827 in comparison to 1000 men, lowest in India is highly
disproportionate and alarming too™

This House feels that necessary action should be taken to prevent it by
different measures like

a) Taking strong action against female foeticide due to which more than 20
lakh female foetus are aborted every year.
b) Giving special incentives at the birth of the girl child.
¢) Special old age pension to the parents of girls.
d) Special health care facilities to the girl child of 0-6 years, who die due
to poor health care.
The following Members participated in the discussion:
1. Dr. Harshvardhan
2. Shri Arvinder Singh Lovely
3. Shri Tarvinder Singh Marwah
The Chief Minister made a statement on the issue.
The Health Minister replied.
The Motion was put to vote and adopted.

SHORT DURATION DISCUSSION:

Shri Nand Kishore Garg initiated discussion on “Privatisation of Delhi Vidhyut
Board and large scale inflated electricity Bill by it.”

Dr. SC Vats participated in the discussion

The Minister for Transport and Power replied.

The House adjourned for the day.

20™ December, 2001 SK SHARMA
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